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APPLICATION No, 	572/87(F) 

(tJP.No. 

A PP LI CANT 

Shri G. C. Mur4ramaiah 

TO 

Shri C.C. Mujransaiah 
Scilntlet 'B' 
L.R.D.E. 
DRDO Complsx 
Sir C.V. Ramn Naqar 
Banqalors - 560 093 

Shri Y.S. Ramakriahna 
Advocate 
Parakala Mutt Bui1dinB 
Tank Bund Road 
Bangalore - 560 009 
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I 	 COI1i1ERCIAL COMPLEX,(BDPI) 
INDIRANPjGAR, 
BANGALORE-560 03B. 

DATED: 

vs 	 RESPONDENTS  

The Sacy, M/o Cfspc. & 2 Or. 

SUBJECT: SENDING COPIES OF ORDER P1SSED. BY THE 
BENCH IN APPLICATION NO._ 572/87(F) 

Please .fjnd enclosed herewith the copy of the Order 

passed by this Tribunal in the above said Application on 

20-7-87 

~\- ~js 

ECL: As above. 	£) 
\ 	\fl 

DEPUTY REGISTRAR 
(JUDICIAL) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BA3ALCFLE 

DATED THIS TI-E 20H DAY OF JULY 1987 

Presentt Hon'ble Shri Ch. Ramakrishna Rao 	Member (J) 

Hon'ble Shri P. Srinivasan 	Member (A) 

APPLICATION NO, 57J87(F)- 

G,C. Muniramjah 
Scientist 'B' 
LRDE DRDO Complex 
Sir C.V. Raman Nagar 
Bangalore - 560 093. 	... 	Applicant 

(Shri Y.S. Ramakrishna 	••• 	Advocate) 

Vs. 

Secretary 	I 

Ministry of Defence 
New Delhi. 

The Scientific Adviser 
Ministry of Defence & tirector 
General, Research & Development 
Organisation, New Delhi - 110 001. 

The Director 
LR1J, DRDO Complex 
Sir C.V. Raman Nagar 
Bangalore - 560 093. 	... 	Respondents 

This application has come up before the 

court today. Hon'ble Shri Ch. Ramakrishna Rao, Member(J) 

(r 
made the following: 

rai 	.i 
L )"J!! 

The prayer in this application is to 

pass an order directing the Respondents to correct 

the date of birth (DOB) in the service records from 

19.6.1931 to 19.6.1934 on the basis of the decree 

obtained by him in 05 o.1671/81 in the Court of the 

Sixth Additional City Civil Judge, Bangalore. The 



pop 	 -: 2 :- 
request of the applicant for effecting a change in 

the DOD in his service records was rejected by the 

Director, LPJDE, Bangalore (Respondent 3). Aggrieved 

by this, the applicant has filed this application. 

We have perused the records and heard 

Shri Y.S. Ramakrishna, learned counsel for the 

applicant. It appears that the Decree was obtained 

by the applicant without impleading any of the 

Respondents in the present application as a defendent 

in the suit. In our view, the Respondents are 

necessary parties to the suit filed by the applicant 

in the Civil Court because the decree granted by the 

Civil Court has a direct impact on the service of the 

applicant under the Respondents. Any Decree obtained 

without impleading the Respondents, will not, 

therefore, be binding on them. 

The legal poSit4. 	is well settled 

that birth is a  prime event in a person's life and 
/I( 

the DOB does not confer any status on the person 

concerned. In other words, a judgement or a Decree 

obtained from a Civil Court regarding the DOD is not 

a judgement in rem but only a judgement in prsonam 
and , as such, it will have no binding effect on 

persons not impleaded in the suit like the respondents 

in the present case. 

We, accordingly, reject this application 

in limine even at the stage of admission. 

, 1 •• 	____ 

1MBER (i) 	!VEMBER (A) 



REG ISTE RED 

CEi\ffR4L ADAL\JISTRAT±VE TRIBUNAL 
BANGALE BENCH 

Commerci -I C101 plex(BDA), 
Indiranaçjar, 
Bangalore — 5(0 038 

Dated : 

REVIEW APPLICATION NO 	109 

IN APPLICATION NO. 572/87T 

W.P. NO 

Applicant 

Shri G.C. Muniramaiah 	V/a 	The Scr.tsry, m/o Defence & 2Ors 

To 

Shri CC, Muniramaish 
Scientist 'B' 
LADE, DRDD Complex 
Sir C.V. Ramannagar 	 I 

Bangalore — 560 093 

Shri P%, Narsyanaewamy 
Advocate 
944 (Upstairs) 
Vth Block, Rajajinagar 
Bangalore — 560 010 	 I 

S ubj e ct: SENDING COPIES OF MDEF, PASSED_BY THE BENCH 

Please find enclosed herewith, the copy of 	DER/X/ 

by this Tribunal in the above said Review 

application on 	25-8-87- - 

DEPUTY REGISTRAR 	- 

I 	 (JIcIAL) End : as above 



CErJTRAL A'JrINI5TrATIUE TR IBUrJAL 

I 	8446ALORE 

DTED THIS THE 25TH DAY OF AUuUST, 1987 

Hon' ble Shri Justice K.S. Putasuamy, Vice-Chairmar 
Present: 	 and 

Hon'ble Shri P. Srinivasan, Ilember (A) 

RE\JIEJ APPLICATION NO. 109 /1 987 

Shri G.C. Nunirarnaian, 
S:iencist-B, 
LRDE, DRDO Comlex, 
Sir C.V. Famannaar, 
danalore. 	 .... 	AJpllcant. 

(Shri ri. Narayanasuamy, Advocate) 

V. 

1.. The Secretary, 
nistry of Defence, 

New Delhi. 

Tie 5centtftc Adviser, 
1inistry of Defence 
Director beneral, 
Research & Develooment 
Or.anisat ion, 
New Delhi. 

The Director, 
LRrDE, 
.DRDO Comolex, 
Sr 	.\i. Faman Naar, 
5analore. 	 .... 	Respondents. 

This aopiication having come up for hearing to-day, 

dice-Chairman made the following: 

I 	 0 R D E R 

( 	
In this aoolcatcn made under Section 22(3)(f) of 

\\ 	,tne Administrative TriOunals.Act, 1935 ('the Act') tne 

anolicant has sougot for a review of an order made by 

a Divsion Bench of this Trjojnal on 20.7.1937 •reecting 

his Aoplication No.572/37 at tn admission stae without 

notice to tre respcndents. 

iI 
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In his application, the applicant sount for 

enforcement of a civil court de:re orjtained by him 

withojt imol2adiny the respondents to the said decree. 

On an examination of the saiie, this Tribunal held that 

that decree, to wni:ti tne resondsnts were not oarties, 

was not uindin. on them on which view it rejected the 

am s Li c t ion summarily. 

Shri fi.!ara/anasj3T1y, learnej counsel for the 

apolicant, contends that his client jan only see <in 

or the encrcement :f tne corrected Jute of birth in 

inc SCLC Mar s Card and was not see.<in to enforce the 

decree as such and by its failure to aspreciate the 

name had committed a patent error apparent on the face 

o the record. 

Je 	are 	of 	me 	'lieu 	tham 	te contention of Shri 

N.erayanaswamy 	aven 	if 	correct, 	!oas not 	constitute an 

amaaent 	errcr to 	lJstify a 	review by us. 	In 	reality 

and 	in 	suastance, 	t n e 	amolicant 	is asin 	us to 	re- 

examine 	tne 	earlier 	order , 	as if we are a court of anpe al 
and 	come 	to 	a 	different 	concl:jsjon unich 	jle 

a 

	

review. 

On 	rr_on 	di:js 	on, e hold tnat 	cnis 

P. sviej 	hoslication 	s 	liable 	to 	cc rejected. 	Je, 	tnerefore, 

relect 	the 	rview aaolictjon at 	the admission  

without 	notice to 	tie 	ressondents. - 

-' Member 	() 

- \ 
- 	VLkC 	C'fm 

dms/Mrv. I 
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D,No. 	sec.iv-A 
SIJPREI'IE COURT OF L'Ti-.'IA 
NEVi DEli-il. 

dated_ 

From: 
The Additibnal Registrar, 
Supreme Court of Id'la 

T 	\ 
Tr'a, 	-t( 	 It') 

• 

PETITI  ON FOP, SPECIAL LEAVE 	APR 	VIO JZL 
(petition under Article 136 of the Constitution of India for 
Special Leave to Appeal to the Supreme Court from the Juo.gment 
& rder dated . / L_ 	 of the Hig.Cr-t--ef 

rldvi 

(;.. ...Petitioner 

-vs.. 

	

' 	- ..,Respondent" 
, 	 . 

Sir, 

I ar to inform you that the petition above-mentioned 

for Special Leave to Appeal to this Court was flied on bebUf 

of the pet itionr 	above-named from the J4gx rind Order 

of the/H4gh Court-  wted---abüv-& and that the same 4as,4were 

dismissed by this Court on the 	day of 

Yours faithfully, 

'or ADDt.RGISI'RAR 


